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CASE NO. :
Appeal (civil) 6622 of 2001

PETI TI ONER
BABULAL DHOLPURI A

RESPONDENT:
UNION OF I NDIA & ORS

DATE OF JUDGVENT: 12/02/2008

BENCH
H K. SEMA & MARKANDEY KATJU

JUDGVENT:
JUDGVENT
ORDER

ClVIL APPEAL NO. 6622 OF 2001
W TH SLP(C) No. 20075- 20076/ 2004

Heard | earned counsel for the appellant at great |ength.
interfere. The appeals, being devoid of nerit, are,

accordi ngly,

W see no reason to
di sm ssed




